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GOVERNMENT OF RAJAST ITAN
PARLIAMENTARY AFFAIRS DEPARTMENT

N No. F.7(1)Sansad/2010 Jaipur, dated : ) =11 - 2922

NOTIFICATION

In exercise of the powers conferred by section 11 read with section 4-D
of the Rajasthan Legislative Assembly (Officers and Members Emoluments and
Pension) Act. 1956 (Act No. VI of 1957), the State Government hereby makes
the following rules further to amend the Rajasthan Legislative Assembly Ex-
Members (Free Travelling Facilities) Rules, 2010, namely:-

{. Short title and commencement.- (1) These rules may be callfe(} _thc
Rajasthan Legislative Assembly Ex-Members (Free Travelling Facilities)
(Amendment) Rules, 2022,

(2) They shall come into force with immediate effect.

5 Amendment of rule 3. In rule 3 of the Rajasthan Legislative

Assembly Ex-Members (Free Travelling Facilities) Rules, 2010, after the

existing sub-rule (1) and before the existing sub-rule (2), the following new sub-

| rule (1A) shall be inserted, namely:- '

¢ "(1A) Every person, who has served as a member of the Rajasthan

Legislative Assembly shall be entitled to receive, from out of the amount

available in the relevant year under sub-section (1) of section 4-D of the

Act. reimbursement of amount equivalent to actual fare of journey abroad

by air, ship or steamer paid by him. either alone or with persons

accompanying him after approval of his request for such journey being

accorded by the Speaker of the Legislative Assembly. Such journey shall

be subject to compliance of guidelines issued and/or rules made relating

to permission of such journey abroad by the Government of India and
State Government, {rom time to time."

By Order of the Governor,

\

g
W

(Praveer Bhatnagar)
Principal Secretary to the Government.
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